
DIRECTORAT!] GI.]NERAL OF F'OREIGN TRADE
(DI.]S-VI SE,CTION)

RATIFIED MINUTES O}"IIIE NORMS COMMITTEE-VI MEETING NO. OU85
DATll,D 04.04.2019 held on 11.04.2019

Plsalelele
(i) For inlormalion of exporters, Norms Committce-Vl handles all cases pc(aining to

fixation/ratification of norms for t',xport Products l-alling under l1'C(HS) Chapter I to 26 &
94-98. Communications in respect of cascs perlaining 10 NC-VI may be sent to email
addrcss: p.sahu@qov.in

(ii) In ccrtain cases thc decision of the Norms Commiltec refers to the recommendations/
observations/ deficiencies received from the concerned Technical Authority. Wherevcr
applicablc, a scanncd copy ofsuch documcnt has bcen placed at the end of the Minutes, in
running serial orders. 'l'hc concerncd firm/company may go through the same and respond
accordingly.

(iii) Similarly, a scanned copy of the blank Standard Deficiency Forrnat, which may find a

rclcrence in NC dccisions, has also been atlached in the end. This may also be referrcd to by
the concerncd finn/company and may be respondcd accordingly.

(iv) l'or information of thc cxportcrs, it is informcd that wherevcr DL is issued, the casc

would bc rejectcd in casc the reply of the firm is not rcceived within 90 days from the
datc of issuc of DL.

(v) 'l'hc Norms Committce has taken dccision only with respect to technical aspect/wastage
norms. Whilc rcdceming the applications, RAs should chcck that the applicant has lulfilled all
requiremcnts as prcscribed in policy/proccdurc including those in Policy Circulars issued

from time to timc or any othcr provisions under FTP/I{BP for issuance of AA and

rcgularization of the casc.

'fhc Mecting No.0l/85 datcd 04.04.2019 of Norms Committec-Vl for the ycar 2019-
20 was hcld on I 1.04.2019 under the Chairmanship of Shri Anil Aggarwal, Addl. Director
Gcneral of Foreign lrade to considcr the following applicalions for ratification ol norms in
rcspect ol advancc authorizations under Duty IJxemption Scheme (Chapter-4) of Forcign
'lrade Policy 2015-2020. 'l'he following membcrs werc present in the meeting:-

SL No. Namc & l)csignation I)epartmcnt

Shri Shaish Kumar.
(Consultant)/ l'cch I

Shri  DN

'l'cchnical lixpefl DG「 F

Mathur. 'l'eohnical Iixpert I)(1「 I
(Consultant)/1'ech2

Shri Navccn Kumar. DD(i

Shri S.Kipgcn, Dcputy D(ill-l'

Shri PradyurnnaSahu. F'l'I)O

MoFPI

DGFF

I)(〕 l■ 1

Mcct No/Datcl1/85-, Casc No.:5/31/E5-ALC3/201 I Party Namc:M & B
I'N(]INI]I]RING t,IMIl'EI) ,trl.('.i /2(,1 s

l,u^r'r
Stat us: Defcrrcd

|

|
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HQ「 nc

04042019

1lc No/Datc:0810107322 Dctr
03012012             1)atc:16052019

RI A Iヽ lc

:01/85/050/00181/AM12/      108/24/040/00228/′ Mヽ12/

Decision : NC considered the case as pcr agenda and noted that IIA Ahmedabad was

requested to fumish information about thc status of the AA and if not ratificd, to send a

hard copy of the application for examination and fixation of norms. 1'hc reply ofthc RA is
still awaited. fhe Committee dccided to scnd a rcmindcr again to RA to expedilc the reply.

Thc case stands deferred to 16.05.2019.

Casc No:5′ 20/85‐ALC3/2018  Party Nalllc WRI(〕 l′ l〕Y INDIA 4ヽcct Noア 1)atc:1/85-     Approvcd
PVT LT【 ).             AI C3/2019

04042019
‐
HQ Fne
:01/85/050/00188/AIヽ 419/

Dccision : NC considcred thc casc as pcr agcnda and decidcd to ratily the norms lor the abovc
advance authorization on the basis of the norms fixed on thc samc cKport product bascd on thc
earlier comments of the Technical Authority, i.e., MoFPI vide oM No. S/DGlf'l'/201 I (Vol.ll)
daled 25.01 .2016 allowing the inputs as undcr :

llxpon Itcm Quantity S No Impo( itcm wilh lJrand Nanrc Quantity

i) Chcwing Gum
f)ouble Mint

100 Kg l Polytcrpin Hydrocarbon Resin
Piccolytc C I l5

0 05460 Kg/Kg

2 Svnthctic Ruhbcr llLrtvl Rubber 0 020 KyKg
D Microscrc 57064

Microcrystalline Wax
0 03350 Kg/Kg

4 Wax Lam inating2 47 2 Laminating
wax

As per packaging
polioy

Pcppcrm int Irlavour Snou A 001040KノKg

lrxport Itcm Quantit1' S No lrnpon item r.vilh Ilrand Narnc Quantity

ii) Chcwing Gum
Juicy [.ruit

1 00 Kg 1 Polytcrpin Ilydrocarbon Rcsin
Piccohtc(lll5

0.05545 Kg/Kg

Sy nthctic RLrbbcr Ilut-vl Rubbcr 002079KノKg
Microsere 5706A
Microcrystalline Wax

0.03400 Kg/Kg

4 Wax l-am inating2 47 2 Laminating
wax

As per packaging
policy

Juicl Irruit lilar.our Ycllow l:rcc 000949KノKA

RI´A111c
107/24/040/00408/′ Iヽヽ412/

l′ ic No/Datc10710096311

28062013

| |
Iixport Itcm Quantily S No Import itcm rvith Ilrand Name Quantily

liO Chewing Gum
Spcarmint

J́世

1 00 Kg

′10///

l Polyterpin Ilydrocarbon Resin
PiccollteCll5

005622KノKg

2 Synthctic I{Lrbbcr I}utyl ILubber 002108KノKg
Microsere 5706L
Microcrvslalline Wax

0 03452 KyKg

4 Wax Laminatin924T2 l,arn inating
wax

As pcr packaging
policy

■ヽ Ot
,



Inrport item *ith grana Na,ne

iv) Chewing Gum
PK Peppermint
1.8 g

Cum Bas SB DF' 245a.um Base
Clcargum MIf 80(54413) Food 0.01 8 Kg/Kg

'l'itanium Dioxide Ke mira AI,DC 0 0039 KyKg

IfV Dahlia Drum Dahlia Irlavour

RA may takc subsequcnt conscquential action accordingly.

Case No:6/20/85-AI′ C3/2013‐ Palty｀ amc:「ERRERO l｀ bIA Mect No/Datt11,な 5-   statusibき fei"ed
PVTI´TD,             ALC32019

04042019
HQ F‖c              iLA lilさ

Lic N″Datc13 H006H36 DcFer
:01/85/050/001251ヽM14/     :31/83ノ 040/00150/ノ Mヽ14/     22 11 2013             Datc:16052019

3淑c脳
:I胤脚青猟鼈朧計鳳h:露;ll為識青霊認lT鷺識鯖whぬ ヽa面にょh cOm面 眈 e“dは

無 留 ぉ 」概 FA帆
b■yJ山cMばH

to cxpcditc thcir cOmmcnts as thc inputs in ti

.Thc casc stands dcfcrred t0 16 05 2019

Casc NO:6/24/85-AI.(〕 3/2013 Pallv Nanlc:1l II〕 NAl10NAI Mcct NO/1)atc:1185- Status: DefcrrcdINDUsTRIAL
CORPORAT10N I´TD

AI′C3/2019
04042019

rlQ File RLA File Lic.No/Date:05 103 74926 Defer:01/85/050/001s2/AMt 4/ :05t24/040/00351tt\Mtil/ il-.tr.zoll Date: t6.05.20 t 9
Decision : NC considercd the casc as per agenda and noted that the firm has 5 other+ applications with similar expo import i,".r"r* *rrr"r, no... is yet to be fixed..r.heCommittec has also noted that the.firm has two production units, one at Ludhiana and otheronc at Moradabad. The commillce decided to direct the firm to submit all the 5applications along with thc COA,.Shipping Uilf lrom ioih the productions units as well asIndustrial I-iccnse tor furrher consideraiioriand f;;ii;;;i.r"""..
'lhc casc stands deferred ro 16.05.2019.

Casc No.;7/t /85-ALCJ/2015 pany Namc;IIELOOR BAytR Mcet No/Datc:l/85-BIOl.tiCIIL.fD, nLC3/20t9
04.04.2019

Status: Dcferrcd

rlQ lrile RIl1 ljile Lic.No/Dare:07 t0107884 Defer:0 r/85/050/00006/AM r6l :0'1/24/040/00453//tMt5/ ii.olro r s Da"":t6.os.2ots
Dccision : NC considcrcd lhc. casc as pcr agenda and notcd that the firm has becn issucdDL on 09.0r.2019 rolrowed by reminicr oi ol.ni.iots'in which ,rr" ir,"ir-."prv'i, 

"ilawaited. 'l'he Committee decided to wait for the."pfy of ti" fi...
I'hc casc stands delcrred 1o 16.05.2019_

100 Kg

Starch

|

く
マ
゛
　
て



HQ File

:01/85/050/00189/AM19/

Case No:6/20/85-ALC3/2018 Party Namc:WRK〕 I´I]Y INI)IA Mcct No/1)atc:1/85-

PVTI´TD              ALC3/2019
04042019

Approvcd

RLA rilc

107/24/040/00389//ヽ 1ヽ416/

Decision : NC considercd thc case as pcr agcnda and dccidcd to ratily thc nonns for thc abovc
advance authori:ration on the basis of thc norms fixed on thc same cxporl product bascd on the

earlier comments of thc Technical Authority, i.e., Mol"PI vidc OM No. 8/DGI:'l'i201l(Vol.ll)
dated 25.07.2016 allowing thc inputs as undcr:

Ilxport Ilem Quantity S No Impofl itcm with l]rand Namc Quantity

i) Wrigley
Spearmint Sugar
Sticks- Palestinc
Sugar Stic
Chewing Gum

1 00 Kg 1 Rub Cosar Synthetic Rubber
(Butvl Rubbcr-Cosar)

0 02079 Kg/Kg

2 Res Carpal I l5 l'olytcrpin
I Iydrocarbon Resin

0 05545 Kykg

3 Wax Microwax NL
Microcrystalline Wax

0 03450 KyKg

4 Wax Laminaling G 2472 Susin
Larninating Wax

As per packaging
policy

ヽ LliO StJS/SI'S AS「 01S A1 88mm
Slicate IN Aluminiulll l'oil

「
l´V  Canna  I)rum  55  gal
SpcaHllint O‖ (Canna)  __

As per packaging
policy

6 0.0068s Kg/Kg

Export ltem I.p",l tt", ;tth B."d Quantity

Rub Cosar Synthctic Rubbcr 0 02079 KyKg
(Butyl Rubber:_Cosar) _
n". ca.pai- t ts P.tyterpi, 0 05545 Kg/kg

Iles in

Vヽax Nl′ 0 03450 Kg/Kg

Susin

0 00685 KyKg

I´ ic No/Datc:0710109502

10032016

int Oil(SnoWA) 二__

Quantitl

Rub Cosar Synthetic Rubbcr | 0.02079 Kg/Kg
ButJ Ru墜ゞ osar)____
Rcs Carpal l15 Polyterpin | 0.055a5 Kg/kg
I

Vヽa、 Microwax NL
line Wax

003400K3/Kg
Mi

Wax Laminating G 2472 SLrsin

Lamlnaing Wax_____
LFO SUS/S「S ASTOiS AI
Silicatc lN/ヽ luminiuln I'o‖

As per packaging
p.slicL
As per packaging

iD Wrigley
doublemint Sugar
Sticks-Arab Sugar
Stick Chewing
Gum

100 Kg

MにrocwstJluc Wax
Wax Larninating G 2472 As pcr packaging

LI'O SUS/SI'S AS´ I｀01S A188mm
pgliqy---
As per packaging

Silicatc lN Aluminium「 oil

Irl.V Snow A Drum 55 gal

「
Iヽ/ Yc‖ o、v I'rcc l I)ru m

Quantity lmport item wilh l]rand Name

J



Iixporl Itcm Quantity S No Import itcm with Brand Namc Quantity

ir) Wriglcy
Speanrint Sugar
Sticks-arab Sugar
Stick Chcwgurn

100 Kg | I{ub Cosar Synthetic Rubbcr
( Ilutyl Rubbcr-Cosar)

0 02079 KyKg

2 I(cs Carpal I l5 Polyrcrpin
II!drocarbon Rcsin

005545Kノkg

3 Wax Microwax NL
Microcrystalline Wax

003400KノKg

4 Wax Laminating G 2472 Susin
Laminating Wax

As per packaging
policy

5 l.「O SUS/SI'S ASI‐ 01S A1 88mnl

Silicatc IN Aluminium「 oil

As per packaging
policy

6 Irt-V Canna Drum 55 gal

Spearrn int Oil (Canna)
000685KノKg

Uxport Itcm Quantity S No Irnport ilcm witlr []rand Namc Quantity

v) PK Pcpperrnint
Sugar Pcllct Sugar
Pcllct Chcwing
Gum

100 Kg 1 CLR l'W ('l'itanium Dioxode
Anatase)'l'itanium Dioxidc

0 0039 KyKg

つ Clcar Cum MB80 Glassigc1/Food

Starch

0018Kノ Kg

3
「
lavor Dahha Drum SS Gal
lilavor dahlia

0 0068 KyKg

4 I〕AS S13 Dl'2456 45 Kg l)al
Plastic MI〕 Chcwing(〕 um l〕asc

0 150 KyKg

RA may take subsequent consequential action accordingly

Casc No:2/14/85-ALC3/2018 Part■ Namc:REYNOl,DS    Mcct No/Datc:1/85-
PENSINDIA Plン TI)     ALC3/2019

04042019

HQ Fnc RI A「 ilc I´ ic No/1)atc:0410164055 Dcfcr
:01785/050/00121/′ Iヽヽ419/      :04/24/040/00240/ノ lヽヽ418/      08032018 Datc:16052019

Dccision : NC considered thc case as pcr agenda and noted that the reply of the firm was
forwardcd to thc 'l'echnical Authority, i.e, 'fech.l lor examination and commcnts. Thc
Commiltec dccided to scek lbllowing justification on the basis of the comments of thc'fechnical Authority, i.c.. Tco.1 ;

" Justification for use of 2 No. of Tungsten carbide Ball of different specification in
export item No.1"

'lhc case stands defcrred to 16.05.2019.

Approved

Status: Dcferred

‐Casc No:8/20/85‐ ALC3/2018

HQ F‖ c

101/85/050/00191/AM19/

Parly Namc:STIC-ON PAPERS
PVT LTD

RI´ A Filc扇ⅢⅢ的Aッル
Ｅ
υ

| |



Dccision : NC considcrcd the case

advance authorization on the basis
allowing the inputs as undcr :

decided to ratify the norms lor thc above

of the Tcchnical Authority, i.e., Tech.l
as per agenda and

ol the comments

Fhcri]lal l ral,sFcr itibbo11-I IIく Vヽa、 Vヽl1lI)

RA may take subsequcnt consequential action accordingly.

Palty NamciSAMI SPICES   4ヽcct No/1)atc:1/85-     Status:Dclcrrcd
AND卜‖]RBSPVT I´ TD    AI´ C3'2019

04042019

Casc No:13/14/85-

AI.C3/2018

1HQ F‖ c RLA F‖ c

:01/85/050/00132′ AM19/      :03/95/040/00452/′ lヽヽ419/      24082018 I)atc:16052019

Decision : NC considered the case as pcr agenda and noted that thc reply oI thc firm was

considered and the Committee decidcd to seek following information lrom the firm;

i) Whether the firm has its own stcrilization equipmcnts in its premises or thc

stcrilization activitics are donc through other firm/agcncics (3'd Party.1.

ii) 'lhc iustification ofwastagc claimcd during thc stcrilization activities.
iii) Whethcr the firm has obtained thc AA as manufacturcr cxportcr or as a

mcrchant expofier.

The case stands delerred to 16.05.2019.

Case No.:28/14/85-ALC3/2018 Paty Namc:GEO FRESH
NUTRACEUllCAI´ S

RLA Iヽ lc

I′ ic No/1)atc10310823256 1)cft・ r

Mect No/Datc:1/85     Rcjccted
ALC3/2019
04042019

1´ic No/1)ate10810143347

28082018

Stat us:l)cfcrrcd

HQI'ilC

:01/85/050/00147/′ 膨ヽ419/ :08/24/040/00181/7ヽ M19/

l0 Dccision : NC considcred the casc as per agcnda and noted that both thc cxport/import itcm i e.,

Glyccrine is of the same grade and therc is no manulacturing activity in the process. 'l'he

Committce therefore, decidcd to reject thc case with dircclion to the fim to pay Custom Duty and

applicable interest lor regularisation ofthc case.

RA may take subsequcnl consequcntial action accordingly.

Casc No.:29/14/85-

ALC3/2018
Parり NamoKOMAHIA
Iヽ4PEX PRIVATE LIMITED

contcllt  ‖l  cxpOll

|

9

:04/24′ 040′ U01ZU′ AMlソ′



1｀hc casc stands dcfclTcd to 16 05 2019

Slatus: DeferrcdPany Namc:REYNOLI)S    Mcct No/Datel1785-
PI〕NSINDIA P LTD      AI´ C3/2019

'04042019

HQ F‖ c              RI´ A1lile             ,Lic No/Datc:0410164640 Dcfcr
101/85/050/00146/AM19/     :04/24/040/00117/′ Mヽ19/     04 09 2018            Datc:16052019

Dccision:NC considcrcd thc casc as pcr agcnda and notcd that thc rcply ofthc f11111ヽ VaS

for、vardcd to thc 
′
I｀cchnical Authority, ic, 

′
I｀cch l for cxamination and commcnts Thc

12 COmmittcc dccided lo seck fol16wing justincation on thc basis of thc commcnts of thc

l cchnical Authority,ic,′ Icc l:

i) Justification for usc of 2 No. of 'l'ungsten Carbide Ball ol differcnt
spccification in cxport itcm No.1 .

Function and Specification of import item at No.7.

Ihc casc stands dclbrrcd lo 16 05 2019

Casc No:10/14/85‐ AI′ C3/2018 Parl、 ヽanlc CHHく Al
OR(〕 ANI(lS(P)l´ II)

Casc No:27/14/85-

ALC3/2018

Dccision : NC considcrcd lhc case as per agcnda and noted thal both thc exporL/impon itern is
Amioca Starch and thcrc is no manufacturing activity in thc process. The Committee therefore,
decided to reject thc casc with dircction to thc firm to pay custom Duty and applicable inlerest for
regularisation of thc case.

RA may takc subscqucnt conscqucnlial action accordingly.

HQ llle

101/85/050/00129/AM19/

Casc No:25/14/85-
ALC3/2018

‖Q IIIC

RLA Filc

:03/94/040/00529/AM19/

Mcct No/Datc:1/85     R● cctcd
ALC32019
04042019

Lic No7Datc:0310823892

19092018

Parly Namc:PUS‖ ÍN
1310Tl〕CHNOLOGY
PRIVATE I´ IM「FI]D

RLA lfile

Mcet No/Datc:1プ 85‐     Approvcd
AI′C3/2019
04042019

Lic No/Datc:0610038988
126092018            1

Decision : NC considered the casc as per agenda and noted that the'l'echnical Team comprising
of'l-echnical Consultants (Tech.l & Tech.2) and DDG(SKK) had visited the manufacturing unil of
the firrn to access the manufacturing process and utilization of large quantity of enzymes and
submittcd their following rccommendations;

l4
" As per the data collected from the plant, 4000kg +- 10% of Bovine Cartilages require I I 0 kg to
I I 5 kg of linzryrne (lmported) to producc bctween 250 kg to 350 kg chrondoitin Suiphate of assay
ranging betwecn 80o/o to 90vo. As such, thc consumplion pattem of Enzyme varies lrom 300 g to
400g/kg of chrondoitin Sulphate (llxport producr). As firm have applied only 2509 of enz-ymcTkg
ofchrondoitin sulphate (export), 1he tcam rccommcnded thc samc for deciding theiasc.,,

:01/85/050/00144/ノ Mヽ19/     :06′24/040/00033/AM19/

Based on the above recommcndation
lollowing norms of thc AA;

lixport Ilcm

of the 'lechnical Team, tlte Commitlee decidcd to fix the

7



Chondroitin Sulphatc 44000 Kg

Itcm

Enzymc (For lndustrial use) 11000 Kg

may take subsequent conscquential action accordingly

「
|「

~~

Casc No:7/20/85-        Party Namc 130MMII)Al′ A   Mcct No/1)atc:1/85-    Status:Dcft・ rrcd

AI,C3/2018            1:NTERPRISI:S PVTIID   Al,C312019
04042019

HQ rilc             RI A「 ‖c             lic No/1)atci0910067008 Dcitr
i01/85/050/00190/′ lヽヽ419/    109/24/040/00476′ ソヽlヽ419/     31 122018            Datc:16052019

ion : NC considercd the case as per agenda and notcd that thc application ol thc
was lorwarded to thc Technical Authority, i.c, MoF-PI for cxamination and

MoFPI has rclurned the application with the rcmark thal thc subjcot matcr docs

come under their purvicw. 'l'he Committce thcrcforc, dccidcd to lbrward thc
to the Tcchnical Authority, i.c., DIPP for cxamination and comments.

case stands defcned to 16.05.2019.

to rcmind them to cxpsditc their comments.

casc stands dcfcncd to 16 05 2019

r : NC considered the casc as pcr agenda and dccidcd 1o fix thc nonrs ol thc AA

thc following inputs (bascd on thc commcnts of 'l'cchnical Authority, i.c.,'l'ech.2;

100 mg Granular Powder contain Alpha Lipoic Acid 88mg.)

RA may takc subscquent conssqucntial actiorl accordingly

Casc No:11/20/85-

AI′ C3/2018

llQ Filc

:011857り υヽ′υll l'4,′ rヽ■ 1ッ ,

Case No.:1Ii l/85-Al,C3l20l9 Parly Name:AMOL

HQ「 ilC

LTI)

RLA F‖ c

Paltv Nalnc:RKl)RODIJC IS Mcctヽ o'I)atc:1'85-     Status:Dcrcrrcd
AI C312019

04042019

RI A「ilc             l五 C｀ 0/1)atc10610039087 Dcft・ r
09012019 Datc■ 6052019

lヽ4cct No/1)atc:|′ 85‐       Approvcd

AI´C3/2019

04042019

lic No/Datc:1310049223

01032019



⌒

―

一

Casc No:1/1/85-Al,C3/2019

HQ Filc

:01,85/050,00340,′ ヽヽ 419'

Decision : NC considcred the case as per agenda and noted that the hard copy of thc
application has not becn reccivcd from RA. 'l'hc Committee therefore, decided to request
RA Hyderabad to furnish the hard copy ofthc application for examination and fixation of
norns on the above AA.

The case slands deferred to 16.05.2019.

No.:12/1/85‐ Al,C3/2019

PaltNr Namc lu ll〕 GI´OBAI  Mcct No4)atc:1/85
()RElN COMPANYITD   AI C312019

04042019

1ヽ I′ヽ1'llc                    lic No′ I)atc10910067242

:09124'040100599ア Alヽ419,     06032019

20

Lic No/1)atc:1010060143

07032019

rion : NC considcred the case as per agenda and notcd that the application of the
with abovc file No. ol'the IIA has already been considcred by the Committee and
flxcd undcr 4 06 ofIIBP,2015-20 

′
I hc Committcc thcrcforc,dccidcd to withdraw

Decision : NC considcred the casc as pcr agenda and noted that the export/import items
are lcxtilc itcms. 'fhc Committcc noted that, it has bccn decided with thc approval of DG
in the F.No. 0l l85l171l53lAMl9iDES.VI to transfer thc cases relating to Textile to NC-5
which is primarily a Norms Committec for 'l'cxtile and Leather.

(〕ascヽ o:3/1/85-AI C3/2019

HQ rilc

:01'851050'003421′ 1ヽヽ4191

: NC considcred thc casc as per agenda and noted that the export/import items
tcxtilc itcms. 'fhc Committec nolcd tha1, it has becn decided with thc approval of D(i

thc F.No. 01185117 | l53lLM l9/DES.VI to transler thc cascs relating to Textile to NC-5
is primarily a Norms Committcc for 'l'cxtilc and I-ealher.

HQ 111C

:0〕 /85/050/00351/′ Mヽ19/
RLA「 ilc

Palty Namc:SHC‐ ON
PAPERS PVTI.TD

Casc No:4/1/85‐ AI,C3/2019 Mcct No/Datc:1/85-

Al,C3/2019

04042019

Status: Deferrcd

AM19/４ハ
υ
Ａ
υ
０

に

Ю

ｒｉ

８５

Ｑ

ν
:0

105/24/040/00701/AM19/

l′ ic No/1)atc:0910067254

‐Status:Dcfcrrcd

DeFcr

Datc:16052019

'l'ransfcrrcd

HQ「 ilC

l′IMITED

RLA 1llc

ALC32019
04042019

1lc No/Datc:0510409888

08032019

Mcct No′ Datc:1/85-     Translerrcd

AI´C3,2019

04042019

1´ ic No/1)atc:0510409889

08032019

Pallv Namc:ORH〕NT CRA「 r
I´ llヽ41 1 1〕 I)

Iヽ I´ A rilc

9
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: NC considercd thc casc as pcr agenda and notcd that the hard copy ol thc
has not been received from RA. 'lhc Committee thereforc, dccided to requcst

Hyderabad to fumish the hard copy ofthc applicalion for cxamination and fixation of
on thc abovc AA.

case stands defcrred to 16 05 2019

No:5/1/85-ALC3/2019

rion : NC considercd the case as per agenda and noted that the application of the
with above file No. of thc RA has already been considcred by thc Committee and

nolllls flxcd under 4 06 of HBP,2015-20 1hc Committcc thcrcfOrc.dccidcd lo、 vithdra、v

thc casc

: NC considered the case as per agenda and notcd that the hard copy of the
has not been received from RA. Thc Committee thereforc, dccidcd to rcquest

Ahmedabad to fumish the hard copy of the application for cxamination and fixation of
on thc abovc AA.

case stands deferred to 16.05.2019.

RLA「 ilc               llc NOノ I)atc:0810144773 Defer
108/24/040′00428/ノヽヽ 419/     14 03 2019             Datci16 05 2019

Party Nalllc:DRYTECH     Mcct No/1)atcl 1/85-
PROCESSI:S(1)PVTI′ TD:    AI′ C3/2019

04042019

RI A Irilc              lttc No/1)atc:0310827803
103/94/040100203/′ 1ヽヽ419イ        19032019

rion : NC considercd thc case as pcr .agenda and notcd that the application ol the
with above file No. of the RA has alrcady been considered by the Committee and
flxcd undcr 4 06 of HBP,2015-20 1 hc Committcc thcrcforc,dccidcd tO、 vithdraw

casc

rion : NC considcrcd thc case as per agenda and notcd that the application ol thc
with above filc No. of thc RA has alreadv bcen considcred bv the Committcc and
flxcd undcr 4 06 of HBI),2015-20 1hc(〕 onlmittcc

即
Ⅲぬdran

casc

‖QIヽ lc               RI´ Alヽ lc              lic N。 ,Datc:3010104631
101/85/050/00344/ノ Nヽ419/       :30/24/040/00040/ノ ヽヽ 419/       13032019

Pally Namc:VADH Al     ‐Mcct NO/1)atc:1/85-
INDUSI RI1lS IIヽ 41TI〕 D   AI C3/2019

04042019

Casc No:7/1/85-ALC3ノ 2019

:01/85/050/00346/AM 19/

23

Case No.:8/1′8多ALC3/2019  Party Namc:DRYTECH
PROCESSES(1)PVT LTI);

RI A「 ilc

Mcctヽo/Dalc l185     RcJcctCd
ALC3/2019
04042019

1ic No'I)atc:0310827810

19032019

HQ rilc

HQ IlilC

HQ Filc

:U5′ツ4′ 0411′ UUZl14′ ′ヽ 1ヽ1ソ′

10



HQ「 ilC

27 :01/85/050/00349/AIヽ
419/

RIンAIヽ lc

:03/94/040/00205/Alヽ 419/

Rl´ A Filc

:10/24/040/00102/AM19/

Rcjccted

Approved

Status:

Deferred

respect of 52

Casc No:10/1/85-Al.C3/2019  Party Namc:DRYTECH      lヽ 4cct No/Datcl1/85-
PROCESSES(1)PVT LTD:    ALC3/2019

04042019

Lic No/1)atc103 10827814 Dcft・ r Datc:

19032019

Dccision : NC considered the case as pcr agenda and noted thal the application of thc
firm with above file No. o[. thc RA has already bcen considered by thc Committee and

norms fixcd undcr 4.06 of IrlBl', 2015-20.'l'he Committee therefore, decided to withdraw
thc casc.

Case No.:9/l/85-ALC3/2019 Party Namc:GROWI-ll. rEIIDS Meet No/Date:l/85- Status:Deferred
PRIVA'| Ir l.lMll'ED Al-C3/2019

04.04.20t9

HQ 1llC

:01/85/050/00348/AM19/

HQ「 ilC
:01/85/050/00352/A,И 19/

HQ Filo:
01/85/50/00125/AM14/DE
S VI

Subject Modrica‖ On Of

Rl´A rilc               llc No/Datc:0910067301 DeFc・ r

:09ノ 24/040/00606//ヽ M19/      19 03 2019              Datci16 05 2019

Decision : NC considcred thc casc as pcr agenda and noted that the hard copy ol the
application has not becn rcceivcd from IlA.'l'hc Committcc also obscrved that thc import
and cxport ilcms appcar to be samc with diflcrent II'CIIS codc. 'l'he Commiltce thcrefore ,
decided to rcquest RA IJyderabad to fumish the hard copy of the application for further
cxamination.

'l'hc casc slands dcferrcd 10 16.05.2019.

Casc No:13/1/85‐ AI′C3/2019 Pa“y Namc:SARK SPICE    Mcet No/Datei1/85‐
PRODUCTS PVTI´ TD      Al.C32019

04042019

Lic No/Date:1010060151

19032019

Decision : NC considcrcd thc casc as per agcnda and noted that vide policy circutar
No.05/2009-14 datcd 14.08.2013, RA can lake acrion on the basis of Sample Analysis
Report (SAR) furnishcd by thc Spicc Board. '['hc commitlee thcrefore, decided to request
RA, Kochi to takc appropriate action in accordancc with above mentioned policy circular.

RA may takc subsequcnt conscquential action accordingly.

ⅣIANUAI,CASES

Case No.M-01 Parり Namα M/s
FERRERO INDIA
PVT LTD

RI.A rilo:

already fixed

Moot No/Datα 1/85-
AI´C3/2019
04042019

1.ic No/Ec()m NO

In



Advance Authorizations obtained by M/s Ferrero lndia Pvt Ltd AA Nos 0340800764

Datedi08 12 2015,  0310797629  Dated:24072015, 0310797476  Datcd:21 072015, 0310798636

Datcd:03092015,  0310799610  Datcd:21 102015,  0310801022  1)atcd:15 122015,  0310802196

Datcd:03022016,  0310803373  Datcd:16032016,  0310803375  Datcdl16 03 2016,  0310797478

Datcd:21 072015,  031079961l  Datcd:21 102015.  0310799733  1)atcd:28102015,  0310800351

Datcd:20 112015,  0310800762  Datcd:08122015,  0310801023  Datcd:15 122015,  0310802059

‐Datcd:27012016,  0310802060  Datcd:2701 2016,  0310802195  Datcd103 02 2016,  0310807297

Dated:22082016,  0310806704  Datcd:28072016,  0310806705  1)atcd:28072016,  0310807296
‐
Dated:22082016.31100540081)atcd 01 05 2012, 3110054381 Datcd 22 05 2012.3110054407 Datcd

23052012, 3110054195 1)atcd  14 05 2012, 3110054225 1)atcd  l1 05 2012, 3110054683 Datcd

12062012, 3110054427 Dated 24 05 2012, 3110054428 1)atcd 24 05 2012, 3110054680 1)atcd
114062012, 3110054517 1)atcd 30 05 2012, 3110054606 1)atcd 05 06 2012, 3110054681  1)atcd

14062012, 3110054501  1)atcd 29 05 2012, 3110054682 1)ated  14 06 2012, 3110054519 Datcd

30052012, 3110054592 1)atcd 04 06 2012, 3110054593 Datcd 04 06 2012, 3110056192 1)atcd
111 052012, 3110058549  Datcd 31 05 2013, 3110059475 1)atcd 19 07 2013   3110059474 Datcd

119072013, 3110061136 1)atcd 30 09 2014, 0310761844 1)atcd  13 12 2013, 0310761874 Datcd
25022014, 0310774449 1)ated  13 03 2014, 3110056649 1)ated 02 01 20i3, 3110056453 Datcd

11 122012, 3110056648 Dated 0201 2013, 3110056899 1)ated 23 01 2013, 3110056650 Datcd

02012013

1)ccision:NC considcrcd thc casc as pcr agcnda and notcd thc fo1lo、 ving obscrvations

madc by l｀ cchnical Authority, ic, N/1ol'PI stlbmittcd vide()M No l]-140117/2016

datcd 30thヽ larch,2019;

D MoFPI constitutcd a technical team with the rcprescntativcs from NIFTEM,

IIFPT and MoFPI for considcration of total 22 Advancc Authorisations

obtained by the firm.

五) Based on the rcport submittcd by 'fechnical 'leam, MoFPI has rccommcnded IO norms

under Para 4.07 of HBP of Kindcr Joy chocolatc from 4 differcnt routcs i'e KJ-Cocoa

Powder, KJ-Milk Chocolite, KJ- Milk Lnrobatura and KJ-'l'artufino'

iii) Committcc obscrved that Tcchnical team has analysed that ofthc total wastage claimed.

nearly 12.650/o is due to KJ edible rcjection & KJ production rcjcction. whilc arriving at Io

norms, normal wastage minus the scrap valuc is admissiblc llowcvcr, no credit for any

production inefficicncy or mishandling/mismanagcment can bc given to the firm (which is

also documented by sAP sottwarc). committcc considcring thc abovc facts furnishcd by

the 'l'echnical Authority, i.c., MoFPI decidcd to requcst thcm to furnish thcir rcvised

recommendationforfixationofnormsofthe22AAswithouttakingintoaccountthc
wastageofl2.65yo(onaccountoflejcctionwhichisdistinclliomnormalwastagcin
production process) ofthe firm.

「 hc casc stands dcibl■ cd to 16 05 2019

Party Name:M/s
Viscus Ois Pvt Ltd02

Case No M-02 Approved



HQ Fie: RLA File: Lic No/Ecom NO
01/85/171/00062/AM19/D56/24/040/00031/AM l1/88/006/13400/0568/58
ES Vl 19 29 dated 29 08 2018

Subject: Application for issuance of Advance Aulhorization under para 4.6 submitted

M/s. Viscus Oils Pvt. Ltd. for export of "Methyl Estel' against lmport of "Crude

Degummed Soyabean Oil - Edible Grade and Methnol".

Decision : NC considcred the case as per agenda and noted the following observations

made by the Technical Authority, i.e., Tech.1

"On thc basis of inlormation give by the firm taking 97o/o reaction yield, licence may be

issued as under"

Based on the above inputs the Committee decided to ratify the norms under Para 4.06 of
HBP allowing the following inputs;

Export Item

Sova M I llstcr 150ヽ11｀

lmport Itenr

Crude Degummed Soyabean Oil- ediblc
Grade

1569ヽ■1｀

Mcthnol 15 750 MT

The above fixation of adhoc norrns is valid for present application under para 4.06 &
no(ns are valid for one year from the date ofuploading the minutes in DGFT website.

No Advance Authorisation should be issued on repeat basis based on the fixation of
abovc mentioncd adhoc norms. All Policy conditions including VA, Appendix 4J
conditions ctc. also to be mct, wherever applicable.

RA may take subsequent consequcntial aclion accordingly.

Case No M-03 Pany Name:M/s   Mect No/Date■ /85
Adanl W‖mar Ltd   ALC3/2019

04042019

RLA File:

Status:
Dcferred

03 こどυ
/171/00081/AM19/D♀

3/24/040/00375/AM

Lic No/Ecom NO      Dctr Datc
08/99/000/36300/0593/3 16052019
937 datcd 22 01 2019

HQ Flle:

Subject: Fixation of adhoc ,-ro.rrr, ,rr"r.lo. para 4.O6of I.TP,2015-20 bcforc exccution of
import crude palm Oil (Ediblc gradc) application filed vide Ecom. Ref. No.
08/99/000/36300/0593/393フ datcd 22 01 2019■ lt,by M/S Adani Wilnlar l td

uル



Decision : NC considered the case as per agenda and noted that thc firm has applied
for prior fixation of norms undcr Para 4.06 of IIBP, 2015-20. Ilowever, instead of
fumishing information in ANF 4B, the firm has fumished information in ANF 4A. Ihc
application of the firm has been forwarded to rhe Technical Authority, i.c., Mol'pl for
commnets who has also requested for ANf 4B olthc firm. l'he firm has already bcen
requested to fumish information in ANF 48 immediatcly which is still awaited. 'Ihc

Committee decided to remind the firm to expedite on fumishing information in ANIr
4ts.

'fhe case stands deferred to 16.05.2019.

Case No M-04      Party Name M/s   Mcct No/Dato:1/85-
Adan W‖ mar Lid    AI.C3/2019

04042019

HQ File: RLA File:       Lic No/Ecom NO      Dcft・ rI)atc
01/85ノ171/00079/AM19/D08/24/040/00220ノ AM 08/99/000/36300/0570/816052019
ES V1                 19                926 dated 12 09 2018

SubieCt:F■xaion of adhoc norms under para 4 06 of「 TP′ 2015-20 bcfore cxecutlon of

import crude Palm Oil(Edible gradc)appliCauOn fi10d 宙de Ecom Rcf No
08/99/000/36300/0570/8926 dated 12 09 2018■ lod by M/s Adalu Wilmar Ltd  ‐

Dccision :NC considcrcd thc casc as pcr agcnda and notcd that tlnc f1111l has applicd

for prior flxation of nolllls undCr Para 4 06 of IIBP, 2015-20 Ho、 vcvcr, instcad of

funlishing information in/tNF 4B,thc flHn has fumishcd infoHllation in ANF 4A Thc

application ofthc flm has been fonvarded to the′ rcchnical Authority,ic,MoFPI for

commncts who has also requcsted for ANI'4B of thc f11111 ・I hc flnll has alrcady bccn

requestcd to ftlinish infonnation in ANF 4B immediatcly s7hich is still a、 vaitcd Thc

Committee decided to remind thc f1111l to cxpcditc on fllmishing infonllation inノ NヽF
4B

Thc casc stttnds dcfcrred to 16 05 2019

Case No M‐ 05

Status:
Defcrrcd

04

HQ F‖ e:
01/85/050/00024/AM16/D
ES VI

Party Namei SRS

UNIS′ 1｀RAW
PRIVATE Iッ IMITIED

RLA F‖ e:

03/95/040/00878/AM
15/

Mcet No/Date■ /85-
AI.C3/2019

04042019

Lic No/Ecom NO
0310793568
1)atcd:04022015

Status:

Dcfcrrcd

Dcrcr Datc:

16052019

14

Subiect; Fixation of adhoc norms for Advancc Authorisation No. 0310793568

。

中 “

J

05

dated:04.02.201 5 for export of "Angry Ilirds-



Angry Birds- Farofacream and Angry Birds -. Marcanana" against import of "Mango
Flavor, Acai Flavor, Banana Flavor, Plastic Filters Flow Wrap Chocosamba, Flow
Wrap Bcach Mango, Flow Wrap Carnaberry, Flow Wrap. Farofacream, Flow Wrap
Marcanana,3 Pack Pouch, and l0 Pack Pouch" Obtaincd by M/s SRS UNISTRAW
PRIVAl'E I-IMITED

Dccision : NC considcrcd thc casc as pcr agcnda and noted that on lhe request of the
the firm, they were directcd to appear bcfore thc Norms Committee lor personal

Ilearing on I lth April, 2019. Ilowever the firm vide email dated 9th April, 2019 has
cxpresscd their inability to appear before thc Commitlcc based on their pre-occupation
and requested for anothcr date. l'hc Committec considcred the request;bfthe firm and
decidcd to defer thc PIrl to the next mecting.

'l'hc casc stzurds defcrrcd to 16.05.2019.

Status:
Deferred

Case No M-06 Party Namei SRS

UNISI｀RAW
PRIVATE
I´IMI´FEI)

RLA File:HQ F‖ ei
01/85/050ノ 00073/AM16 03/95/040/01103//ゝ
7DES VI            M15/

Moet No/Datc:1/85-

ALC3/2019
04042019

Lic No/Ecom NO
0310796027
I)atcd:19052015

Dcfc・ r Datc:

16052019

06
subject: Fixation of adhoc norms lor Advancc Authorisation No. 0310796027 datr
19.05.2015 for export of "Mil Flavoring Straw Maracanana, Milk Flavoring Straws
Banana Smoolhie. Milk lrlavoring Straws - Banana Smoothie, Milk Flavoring Straw:
Ilanzura Smoolhic and Milk Flavoring Straw: Ilanana I-icious" against import of ,,Ac

lflavor, Banana lrlavor, vanilla Ijlavor and Flow wrap Maracanana and plastic Filte
Obtained by M/s SRS L|NISTRAW PRIVA'I'E I_IMIT'EI)

Decision : NC considercd the case as per agenda and noted that on the request oflhe
the firm, they wcrc directed to appear before the Norms committec for pcrsonal
Ilcaring on ll'h April, 2019. I Iowever thc firm vidc ema dated 9rr,April,2019 has,
exprcssed their inability to appcar bcfore thc committee based on thcir prc-occupation
and requested for another datc. 'lhc committee considercd the request of the firm
and decidcd to defer the PII to the nexl meeting.

'l'he case srands delemed ro 16.05.2019.

つ
′
ｎ
υ

Party Name SRS  Mcct NO/Dato:1/85-  Status:

…鰤 紅3陸
 lpt.rCll t・

cl郎
Case No. M-07



Subject: Fixation of adhoc norms for Advance Authorisation No. 0310794569 dated

13.03.2015 for export of 'Milk Flavoring Straw: Iloncycomb" against import of

「
lavor and Plastic Filtcrs''Obtained by M/S SRS Unistraw Privatc

: NC considercd thc casc as per agenda and nolcd that on thc requcsl of thc

lirm, thcy wcrc direoted to appcar belorc thc Norms Committcc lor Pcrsonal

on llthン pヽril,2019 Ho、vcvcr thC flnll vidc cmail datcd 9thノ pヽril,2019 has

'essed thcir inability to appear bcfore the Committec based on their pre-occupation

requested for another date. 'fhe Committec considercd thc rcquest roJ the firm and

to dcfer the PH to thc nexl meeting.

case star.rds dcl'crrcd to I 6.05.2019.

No M-08     Party Name SRS Mcct No/Datc:1/85
1JNISI RAW   ALC3/2019
PRIVノ lヽI]        04042019
1´IMIIEI)

HQ Flle l         RLA Fie l      Lc No/Ecom NO
01/85/050/00009/AAЛ 16 03/95/040/00996//ヽ  0310794149 datcd
/DES Vl           、415           25022015

flri,thcy wcrc dirccted to appcar bcforc thc Nolnls COmmitcc for Pcrsonal

ring on llthノ pヽril,2019= Ho、 vcvCr thC flm Vidc cmail datcd 9thノ pヽril,2019 haS

l)alc:
16052019

Fixation of adhoc norms for Advancc Authodsation No. 03 I 0794149 dated

.02.2015 for export of "Collagen SIP Pink Lemonade" against import of "Collagen

―G,Lcmon Flavor,Orangc Flavor,Stcvia,Plastic lliltcrs,1'lo、 v VVrap and 14 Pack

''Obtahed by M/s SRS Unistraw Privatc Limitcd

: NC considcred the case as per agenda and noted that on thc rcquest olthc

their inability to appear bcfore thc Commitlcc bascd on thcir prc-occupation

fof another date. The Committee considered the rcquest of the firm and

to defcr thc PI I to thc next mccting.

casc stands dcrcrrcd to 16 05 2019

16

HQ Fiel

PRIVA′ 11〕

I´ IヽlII EI)

RLA Fle:
03/95/040/01021/ノ ヽ

M15

04042019

Lic No/Ecom NO
0310794569

I)cfbr I)atc:

16052019

/DES VI Datcd:13032015

蝿
れ

彗話



朧
「

IMeetNo/Date:1/85-

1凝 盤
9

Subject: ApplicatiOn forissuance of Advance Authorization under para 4 6 submitted

by M/s V K Chander Shekhar&Co for expOn Of vゞ alnut Kernels(Chandler Vanety)"
against lmport of "Walnuts in Shell (chandler VariFjty),,.

: NC considered the casc as per agenda and noted that the firm has fulfilled
against AA No. I 810004325 daied 08.01 .2015. The Comminee also noted that

firm has been issued anorher AA No I 8 t 0004333 dated 14.06.2019 by RA, Jammu
same exporUimport items on the basis ofthe norms fixed under para 4.06 ofHBp.

l5-20. The firm has not yet fumished any information on completion ofEO against
s AA. The Committee felt that the firm should cornplete the EO of the AAs already
under Para 4.06 of HBP,2015-20 beforc submiting ftlrthcr application for

of nol‖
=s fOr cxport/irnpo■ of thc samc itenls and thcrcforc,decidcd to c10sc

czrse.

may take subsequent consequential action accordingly

Date:02052019
Place:Ncw Delhi

忘煽
Forcign Trade Developmcnt Ottcer

01/85/171/00001′ AM20/
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